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Taking over of Textile Mills by States

+
*804. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Asad:
Shri M, L, Dwivedi:
Shri P, C. Bowooah:

Will the Minister of Commerce be
pleased to state:

. (a) whether it is a fact that the

textile mills taken over by the State
Gover! ts have b financial
liability to the States concerned,;

(b) if sa, whether the policy of
taking qver of the mills is undergoing
any change; and

(c) the action the Central Govern-
ment propose to take in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) to (c). It is for the State Gov-
ernments concerned to consider the
position; the Central Government
have no information on this as far as
such mills which are taken over by
the States are concerned. Mills being
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run by the Central Government are
generally running well and at some
profit,

8hri 8, C. S8amanta: May I know
whether the State Governments which
took over some mills running badly
approached the Central Government
for some financial help?

Shri Shafl Qureshi: So far 10 mills
have been taken over by the Centre
on the recommendations of the State
Governments.

Sbri S, C, Samanta: May I know
on what conditiong the Central Gov-
ernment will enter into taking charge
of the mills which arg running at a
loss?

Shri Shafi Qureshl: So far as the
financial lability of the mills is con-
cerned, it will be shared on a fifty-
fitty basis. 60 per cent will be borne
by the States and 50 per cent by the
Centre,
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Shri P. C. Boroogh: May I know
how many textile mills there are in
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the country on the verge of closing
down, how many of them can be revi-
talised and how many have to be
scrapped altogether and if they are
scrapped whether new mills are going
to be set up in their place?

Shri Shafi Qureshi: So far infor-
mation only about 10 mills is available.
We have taken over 10 mills. When-
ever any necessity ariseg and after in-
vestigation is held it is found that
some mills are not running at a profit
or they cause unemployment, govern-
ment will step in and take them over.
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The Minister of Commerce (Shri
Manubhai Shah): If I may supplement
the answer to the previous question,
there are 583 mills in the country.
of which only 18 are affected by the
threat of closure, of which 10 have
been taken over by the Centre. Out
of the remaining 8, investigaticn is
going on with regard to 3 mills, §
mills are declared to be scrapped, be-
cause they are no more fit for econo-
mic working. Out of the 10 mills
tiken over, 2 are run by the Central
Government and the other 8 are run
by the State Governments. About the
Muir Mills, which the hon. Member
referred to, it has already been taken
over by the authorised controller and
orders have been issued to give them
a loan of Rs. 60 lakhs. We hope that
during the month of April the mill
will start working.

Shri D. C, Sharma: May I know on
what principles the Government of
India decides whether a mill should
be taken over by a State Government
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or by the Central Government, and
whether these principles have been
followed all along the line?

Shri P. C, Borooah: My question is
not angwered, Sir.

Shri Manubhai Shah: The broad
principles are these. Both the govern-
ments are the same as far as taking
over the responsibility is concerned,
because in law even when a State
Government runs it, it is really under
the proper ownership and total legal
control of the Central Government.
The distinction is only this that where
the mills are smaller or where the
corpus of the fund required is not a
very large amount, the local govern-
ment expresses a desire that they
would like to run them and the Cen-
tral Government generally permits
them to run them on their own finan-
cial responsibility. Where the corpus
of the fund is very large or where for
particular reasons the Centre feels, for
instance, in the State of Pondicherry
or some other area, that the Central
Government should move in, then it
is generally run by the Central Gov-
ernment. There are no hard and fast
rules because both the things, State
and the Centre, mean the same thing
here.
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8hri R, 8. Pandey: Sir, generally,
it has been found that so long as the
management get profit they go on
running the mill. When there is no
profit or less profit, they try to hand
over the mill, like a dead baby, to the
Government. Before the Government
takes over textile mills which are
closed down, there must be a proner
investigation to find out the reasons.
1 know of several mills where the
managements have tried to exploit
the funds and when they found that
there was nothing left in them they
tried to hand them over to the Gov-
ernment.

Mr, Speaker: The hon. Member is
giving information.

Shri R, S, Pandey: I want to know
what is the hesitation on the part of
the Government in nationalising those
millg that have been closed down?

Shri Manubhai Shah: The hon.
House will appreciate that every year
more than 30 to 40 new mills are
coming up. It will be a very wide
exaggeration to suggest that all the
mills, all the 600 of them which I
mentioned, are running at a loss or
that the industrialists are running the
mills and mismanaging them. I agree,
there are bad people and bad manage-
ment,

Shri R. S. Pandey: What about
them?
Shri Manabhai Shah: I am coming

to that, First I must remove or dispel
the anxiety in the minds of hon. Mem-
bers of this House created by the ques-
tion that has been put, that all mills
are running in a bad way. I must
say most of the mills are in fact run-
ning very efficiently and producing
good cloth, There are marginal, 28
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or 25, mills which are running for the
last 50 or 100 or 150 years and which
either due to mismanagement, bad
machinery or lack of finance changed
hands. In those cases, as I have al-
ready submitted to this hon. House,
we are bringing a Bill amending the
Industries Act whereby, where a mill
is taken over by the Centre or by
the State Government and where
they find that the corpus is worth
' running economically, instead of hand-
ing them over back to the old man-
agement, the controlling interest in
such mills will be taken over by the

Central Government or the State
Government.
ot gew ww wgEw A AN

doiz & o1 wfest ¥ Fwew &
RO AR ¥ qoet § 9% g ¥
T G ¥ 7 q@ g frar e &
a1 &30 & 25 T I7 # T TR
w fewr §1, 25 e ¥ FR
w g WK quTE Sfwa w6 f
X 3% WER 9X 99 faw w1 aw@mar
WY HR e @AY AWG LE A
ifadz $% N @H §, IAET WY w4
S AAMT T AFATE ?

Shri Manubhai Shah:
gestion for action,

It is a sug-

Shri 8. M. Banerjee: In reply to a
question by Shri Rameshwar Tantia
the hon. Minister stated that Govern-
ment is giving Rs, 60 lakhs for the
running of the Muir Mills. I want to
know whether it is a fact that Muir
mills has not been re-opened because
its i ial requir ts is more
than Rs. 1 crore. I would also like to
know whether this money has been
paid or is being paid because the
State Government has assured that

the Mill will be re-opened on the
1st of May 1966.
Shri Manubhai Shab: I do not

Xnow from where the hon. Member
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has collected his figure. Our preli-
minary estimate of their requirement
is Rs. 60 lakhs and not Rs. 1.66
crores. If further amounts gare
needed for renovation, they will be
paid.

Shri 8. M. Banerjee: Has the
amount been paid?

Shri Manubhai Shah: We have
already passed orders. The State

Bank of India will give Rs, 60 lakhs
to the authorised Controller of Muir
Mills of which Rs. 10 lakhs has
already been paid. Another Rs. 50
lakhs will be paid to him soon. 1f
more funds are required in future
we shall look into it.

Shri Jashvant Mehta: What is the
total capital investment of the
Central and State Governments in
the mills which have been taken over
by Government?

Shri Manubhai Shah: Generally
speaking, capital investment does
not arise because we have no prop-
rietary rights in these mills, We are
only taking over as authorised Con-
troller for a period of 5 or 10 years.
Therefore, all the amounts are
debited as loans to those institutions,

Shri Jashvant Mehta: What is the
amount?

Shri Manubhai Shah: It is differ-
ent for different mijlls,

Shri P. R. Chakraverti: In the con-
text of the working of the textile
mills in Bengal, may I know whether
the'y are rejuctant to go in for pew
designs? Have Gov indicated
to all the mills that they ahould take
to rationalisation instead of going %o
Government for aid?

8hri Manubhai Shah: I am glad the
hon. Member has asked this question.
I had the privilege of opening a mill
in Bengal two months back, One of
the most modern mills called Kalyant
was set up in West Bengal. Nobody
wants to put up a mill which is out-
moded. The other day I had the
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pleasure of opening a mill at Jaipur,
called Podar Textile Mills which will
vank as perhaps one of the best in
the whole world.

Shri K. D. Malaviya: Am I correct
in my presumption that when some
wmills becomes inefficient from any
point of view, Government have a
Tight to take them over and they do
take them over and after some time
when they become efficient they
hand them over to the same old
party which is inefficlent and which
has not done its duty to the society?

Shri Manubhai Shah: We are now
examining that aspect. Very soon a
Bill will come before the House
under which we will take controlling
interest over such mills where it is
worth taking over controlling interest
‘because they have become profitable
.after taking over by Government.

Tractors’ Unit in MP.

+
*896, Shri R. S, Pandey:
Shri Shiva Dutt Upadhayaya:
Shri Ulkey:
Shri A. §. Saigal:
Shri R, S, Tiwary:
Shri Chandak:
§hri J. P, Jyotighi:
Shri Onkar Lal Berwa:
Shri Wadiwa:
Shri Parashar:
Will the Minister of Industry be
- pleased to state:

(a) whether the application from
Madhya Pradesh Government for the
setting up of an agricultural tractors
manufacturing unit in Madhya Pra-
desh has been rejected on the ground
. of non-availability of spares capacity;
and

(b) whether, in view of the urgent
need of the increased production in
agricultural, Government propose to
revise the target capacity and re-
consider the application?

The Minister of Indusiry (Shri D.
. * Sanjiyayyn): (a) snd (). Schemes
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envisaging adequate capacity for
meeting the anticipated demand for
tractors at the end of the Fourth Plan
period had already been approved by
Government when the application of
the Madhya Pradsh Government was
recelved. As there is no scope for
further licensing, the State Govern-
ment’s scheme has not been approved.

Shri R. S. Pandey: Taking into con-
sideration the necessity for producing
more foodgrains, may I know
whether Government are going to
give serious consideration to the pro-
posal to give substantial aid to
Madhya Pradesh iIn order to estab-
lish a tractor factory?

Shri D. Sanjivayya: The whole
question was reviewed sometime
towards the end of 1963 and we
found that the gap .between demand
and installed capacity was too much.
Therefore, a public notice was issued
on the 13th January 1964, inviting
applications for the manufacture of
tractors. The last date was 28th
February 1964 and the application of
the Madhya Pradesh Government
was received only towards the end of
1964. In the mean while, a decision
was taken on the 10th November
1964 to allot quotag of tractors as
follows: 20 to 35 HP TAPE, Madras
7,000. International Tractors 7,000;
Tractors and Bulldozers 2,000; Es-
corts 7,000; Eicher Tractors Corpora-
tion 2,000; 35 to 50 HP Tractors and
Bulldozers 5000. In addition, there
will be a factory in the public sector
to manufacture 12,000 tractors. The
total estimated demand at the end of
the Fourth Plan is 40,000 per annum.

Shei B. S. Papdey: The han. Min-
ister says that the application from
the Madhya Pradesh Government has
come a little late. Instead of being
strict on that technical point will
Government consider that applica-
tion of the Madhya Pradesh Govern-
ment also and include it for imple-
mentation in the Fourth Plan?

Sanjivayya: As I said
expected demand Pper

Shri D.
earlier, the





